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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD
0A.189/94 dt.20-2-97

Between

P.V. Subrahmanyam $ Applicant
and .

1. POST Moovwws wwe -

Vijayawada

2. Director of pPostal Services
Vijayawada

3. Senior Supdt. of Post Offices

Nellore ’ : Respondents

Counsel for the applicant L: P. Sridhar Reddy
Advocate

Counsel for the respondents : V. Bheemanna
addl. €GSC

CORAM

HON. MR. R. RANGARAJAN, MEMBER (ADMN,)

HON. MR. B.S. JAI PARAMESWAR{:MEMBER (JUDL)
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0A.189/94 dt.20-2-97

Judgement

Oral order (per Hon. Mr. B.S. Jai Parameswar, Member (J)

Peand 7
None for the applicant.Lbhn V. Bhimanna for the
respondents.
1. The applicant in this OA was working as EDBPM,

Chintopu village post office, Nellore District. It is
submitted that on 2-2-1993 Mail Overséer inspected the
Branch Post officezgg 3-2-1993 obtained his letter of
resignation under suspicious circumstances, It is
fufther stated that on 11-2-1993 the applicant submi tted

a representation to the respondents seeking permission to

withdraw his letter of resignation explaining the circum-

it i b v e -—uu:ud—’\pz;.‘:f.bﬁ;'_' (WP S
resignation. However, the Superintendent of Post Offices
Nellore District, Nellore, by order dated 11-2-1993 put

v IR cpplicants — '

‘/k§f/9fforom duty the applicant on disclosureg_of certain

irregularities in the disbursement of Family Pénsion and
Money orders. On 22-2-1993 the applicant submitted a
representation against his putting off from duty and
prayed for reinstatement. However, the SPO of Nellore
Division, Nellore, by;;mpugned order accepted the ref}g-
nation tendered by the appliéant. It is this order that

¢ hen b -
uaﬁifhallenged_by the applicant in this QA. The applicant
has challenged this impugned order as illegal, arbitrary
and without jurisdiction and consequently to re;nstate him
into service.
2. The respondents filed their counter stating the
circumstances under which he was put off from duty and
further stated that ghe applicant was working .as VAQO and
that he himself voluntarily submitted resignation. That

in the Staff Adalat he made a prepresentation to the
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Post Master Geﬂeral, Vijayawada, about his case and
prayed for acceptance of his resignation and that M
impugned order!' was passed

3. We feel Fhat the impugned order could not have
been passed unﬁer the following circumstances :

|
a) The impdgned order does not state the date of
|
letter of resﬂgnation submittéd by the applicant. If ke
! , Mgt aqpen
Superintendent of pPost Offices,-waneeénteﬂéﬂsist the
7 daked
letter of res;gnation[?n 3 2-1993 it could not have been

acegepted accepted because by 12-2- 1993%t%e applicant had
atscg?y soughF for withdrawal of the same.

b} - The Suéerintendent of Post Offices gould not have
accepted thefresignation when he was put off from duty by
his order daéed 11-2-1993.

: !
c) Wwhen the SPO became aware that the applicant was

te | |
working asLVAO and the same was againthconduct rules as
submitted by|the learned counsel for the respondents, the
SPO should have proceeded against for accepting 'post. of
|

! &
VAQO while working as/EDBPM.

4) When ﬁo rules have been brought to our notice to
show when an ED Staff-eau&é=%e put off duty, his
/%&“,
resignation&cqug'accepted even if the PMG desires so.
In the absence of production of such rules, it haé to be
held that the acceptance of the resignation under the
instructiods of PMG, Vijayawada, is arbitrary and
irregular.j
4, | Therafore, we are of the view that the impugned
order dateé 9-7-1993 is without jurisdiction and against W
rules. Hence, we have no other alternative éﬁgh-to set

aside the same. Further action in regard to continuation

i ' ..3.




I)ﬁ

(7

. © b it
in put.off duty or reinstatingl;s left to the Depart-

mental authoritiegrto act in accordance with the rules.
5. In the result the QA is allowed to the extent as

indicated above. No order as to costs.

(B.5, Jai Bapameswar) (R. Rangarajan)
Merber (Judl,) Member (Admn)
— 7]

‘Dated : 20 Feb., 97 J/’
Dictated in Open Court
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